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BEFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONAL BENCH, CHENNAI

0.A.No. 155 OF 2020
Applicant : Vijeesh Kumar
Vs...

Respondents : Union of India & others

ADDITIONAL OBJECTION FILED ON BEHALF OF THE 3™ RESPONDENTTO
THE SUPPLEMENTARY REPORT OF THE JOINT COMMITTEE
1. This Hon’ble Tribunal, vide order dated 16-3-2021,

directed the Joint Committee to assess Environmental
Compensation for the violation of the conditions imposed
and excess mining and loss caused to the environment,
ecology and bio-diversity.

2. The Joint committee had filed a supplementary report,
whereby, the Committee had recommended an amount
of Rs.2,72,02,000/- Rupees Two Crores Seventy Two
Lakhs and Two Thousand only) towards environmental
compensation for violation of Environmental Clearance
conditions and an amount of Rs.38,74,48,509/-
(Rupees Thirty Eight Crores, Seventy Four Lakhs, Forty
Eight Thousand, Five Hundred and Nine only) towards
excess mining.

3. The committee had reckoned, non-compliance of general
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quantity which is alleged as excess quantity in the notice
issued by the District Geologist, as instances, for
computing the environmental compensation, under the
respective Heads.

The Joint Committee has clearly reported that there are
no methods available for calculating environmental
compensation in the case of excess quarrying.

The Joint Committee has reported that, the committee,
had followed the method adopted in O.A.No.508/2019,
with report dated 9-9-2020, for the purpose of
calculating the environmental compensation.

It is submitted that the very reckoning of instances,
factors, computation, etc. for the purpose of fixing the
environmental compensation are absolutely arbitrary,
unreasonable, baseless and therefore the reports are
liable to be discarded.

At the outset, it is pertinent to notice that, the
Committee, failed to take note of the Standard Operating
Procedure (hereinafter be referred to as SOP for brevity),
issued by the Ministry of Environment, Forest and
Climate Change (Impact Assessment Division) dated 7-3-
2021. The SOP, defines violation and non-compliance.
It also provides procedure for identifying the violations

and non-compliance and dealing with such cases.
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Going by the said SOP, only the competent authority is
empowered to assess and impose the compensation etc.

8. [t is submitted that, the Joint Committee had
submitted its report, without considering the same. In
that view of the matter, the report of the Joint
Committee is not sustainable in law and liable to be
discarded.

O, The Joint Committee committed great error in
reckoning the instances for non-compliance for the
purpose of environmental compensation. As already
submitted, the Joint Committee had reckoned alleged
non-compliance of general as well as specific conditions
as instances for the purpose of arriving at the
environmental compensation. It is submitted that this
has done, by the Committee, without ascertaining
whether those alleged infractions result in environmental
pollution at all.

10. At this juncture, it is pertinent to notice that, the
report states that, it had followed the CPCB guidelines
(Polluter Pays) It is submitted that the CPCB, had
developed a formula for imposing environmental
compensation. The Committee had enlisted instances
for taking cognizance of cases fit for violation and

_——__ . environmental compensation. The committee had
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cognizance as cases fit for violation and levy of
environmental compensation viz:

A) Discharges in violation of the consent conditions,
mainly prescribed standards/consent limits

B) Not complying with the directions issued, such as
direction for closure due to non-installation of OCEMS,
non adherence of the action plan submitted, etc.

C) Intentional avoidance of data submission or data
manipulation by tampering the Online Continuous
Emission/Effluent Monitoring Systems

D) Accidental discharges lasting for short duration

. resulting into damage to the environment

E) Intentional discharges to the environment to the land,
water, and air resulting to acute injury or damage to
the environment

F) Injection of treated or partially treated, or untreated
effluence to ground water

11. It is submitted that, the Joint Committee, had submitted

the report without following the CPCB Guidelines. It is
pertinent to notice that, going by the CPCB guidelines,
only the enlisted instances, therein, are capable of being
taken cognizance as cases fit for violation and levy
Environmental Compensation. In other words, only

e\ those enlisted instances alone can be reckoned for the
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12.

13.

14.

to notice that, mere violations of Environmental
Conditions, are not enlisted as instances for the
purpose of levy of Environmental Compensation.
It is pertinent to notice that, the Joint Committee does
not have any case in their reports that any of such
enlisted instances are present in the case at hand.
Instead the Joint Committee as already submitted,
reckoned alleged infractions of conditions of
Environmental Clearance and alleged excess mining as
instances for computing Environmental compensation.
The method followed by the committee is absolutely
wrong illegal and ultravires.
The CPCB also laid down a formula for computing
environmental Compensation which is as follows:
EC=PIxNxRxSxLF
PI stands for Pollution Index, N stands for number of
days of violation took place, R stands for a factor in
Rupees, S stands for scale of operation and LF stands for
Location Factor.
The CPCB Guidelines prescribes that the Pollution
index that may be taken for Environmental
Compensation for Red category of industries is 80.

The guidelines defines N factor as follows
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“Number of days for which violation took place

is the period between the day of violation

observed/due date of direction’s compliance

and the day of compliance verified by the

CPCB/SPCB/PCC.”
The CPCB defines R factor as follows:-
“R is a factor in Rupees, which may be a
minimum of 100 and a maximum of 500. It is

suggested to consider R as 250, as the

environmental Compensation in cases of
violation.”

15. The Joint committee, calculated N factor and R factor,
not in terms of the CPCB guidelines. In so far as the N
factor is concerned, the joint committee has blindly
reckoned the day of grant of Environmental Clearance to
the respondent, that is 27-11-2014 as the beginning
point and the day of stoppage of quarrying operations by
the revenue authorities ie. 7-3-2020 as the ending point
for the purpose of computing N factor. It is pertinent to
notice that the Committee had deducted 297 days from
the total days, by referring to Sundays, National
Holidays, etc.

16. The above reckoning of N factor is not only in difference

with the CPCB guidelines, but absolutely irrational and

baseless as well. Going by the CPCB guidelines, what is




17.

to be reckoned is the date of violation observed/due date
of directions compliance and the day of compliance
verified by the CPCB/SPCB/PCC. In the present case,
the Joint Committee had mechanically reckoned the
period between the date of grant of Environmental
Clearance and date of stoppage of quarrying operations,
as if the violations started from the moment of grant of
Environmental Clearance. The calculation made by the
committee is without ascertaining the actual date of
violation observed, and the date of issuance of direction
and compliance of such direction etc., is incorrect, illegal
and arbitrary. It is submitted that the Joint Committee
had arrived at the N factor, mechanically and without
application of mind.

Without prejudice to what is submitted above, the Joint
Committee also failed to take notice that the quarry was
kept closed not only for 297 days, but far more than
that. The Committee failed to bring to the notice of this
Tribunal, about the stoppage of quarrying works during
the torrential rains and flood season, following common
standing orders of the Government. Details of non-
functioning of quarry, apart from the days reckoned by
the Joint Committee is shown as below:

Stopping of quarrying operation 01-08-2017
in view of complaints from Sabu Joseph
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Restarting of quarrying operation 01-11-2017
Stopping of quarrying operation in view 01-04-2018
of non-renewal of RMCU registration due

to objection on the part of Sabu Joseph

Execution of Rectification of deed 06-02-2019

Resumption of quarrying operation after
the execution of rectification deed 05-04-2019

Stopping of quarrying operation 07-03-2020
The above were not considered by the Joint Committee.

Reckoning of R Factor

18. The Joint Committee had reckoned R factor at 500,
instead of 250 suggested by the CPCB. It is submitted
that, the Joint Committee does not offer any special
reason to adopt such a higher value than the one
specified by the CPCB guidelines. It is submitted that
the Joint Committee does not have any jurisdiction or
authority to hike the R factor in such a fashion, and the
procedure adopted for such hiking is absolutely
arbitrary.

19. The Committee had reckoned the non-compliance of two
specific conditions and 10 general conditions for the
purpose of imposing and calculating the Environmental
Compensation.

20. In so far as the allegations that the respondent had
quarried beyond the lease area, the same 1is incorrect

and without any basis. It is pertinent to notice that even
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21.

going by the demand notice, issued by the Geologist and
which is relied by the Joint Committee,the quarrying
beyond the lease area is alleged only with respect to
survey No.30/5 and the quantity of such extraction is
also ascertained as 405.75 Metric Tons, for which, the
penalty was also imposed and collected long back.
Except this, there is no finding, that the undersigned
had conducted quarrying beyond the lease area. At this
juncture, it is also pertinent to notice that the
Committee Report clearly mentioned that the area is
subjected to quarrying from 2003 onwards i.e. much
prior to this respondent came into possession of the
land. It is submitted that, earlier excavations by the
previous holders were also included as liability of the
petitioner.

In so far as the allegation pertaining to breach of buffer
zone, it is pertinent to notice that there was no such
condition in the Environmental Clearance granted to this
respondent. It is pertinent to notice that the
Environmental Clearance was granted in the year 2014
and at that point of time, there was no condition of
buffer zone within the lease boundary.

In so far as the allegation that boundary pillars were
not maintained properly in so far as they are not

concrete pillars etc. are also incorrect. There is no
For Covenant Stones Pvt. Ltd.
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24.
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condition in the Environmental Clearance that boundary
pillars should be of concrete. In so far as other
violations of general conditions are concerned, the same
are curable and manageable and do not result in any
polluting instances as enlisted by the CPCB.

[t is pertinent to notice that, none of those instances
are treated as instances of violation/non-compliance by
the CPCB in its Methodology. In that view of the matter
reckoning all those instances for the purpose of
imposing and calculating environmental compensation is
absolutely arbitrary, illegal and ultravires of methodology
prepared by the CPCB. It is equally pertinent to notice
that the CPCB Guidelines were claimed to be followed by
the Committee.

In so far as the question whether environmental
degradation was happened in the area due to quarrying,
it is reported that going by the available analytical report
of the land, air and water shows no much degradation.
The finding that excess and unscientific quarrying
resulted in land form loss of bio-diversity etc is incorrect.
It is pertinent to see that excess mining if any, is
conducted within the quarry and not beyond.

In so far as the allegation with respect to mine closure
and mine rehabilitation etc. are concerned, it is pertinent

to notice that the quarrying lease is valid till 22-5-2023.
For Covenant Sicnes Pvt, Lid.
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The quarrying lease is not yet expired. It is pertinent to
notice that the mine closure plan is to be submitted
before the proposed closure of the quarry. In the
present case the respondent has not yet proposed to
close the quarry nor its quarrying lease attained expiry.
In that view of the matter, reckoning of non submission
of closure plan as a failure of the condition is absolutely

incorrect and arbitrary.

Excess Quarrying:-

26.

27.

The Joint Committee in its first report and
supplementary report, treated the quantity, which is
shown in the demand notice issued by the Mining &
Geology Department as excess quarrying from the lease
area and taken as the Dbasis for computing
environmental compensation. The District Geologist
alleges excess quarrying against this respondent on a
premise that the respondent excavated beyond the
quantity mentioned in the order sanctioning the
lease/lease deed. In pursuance of the said notice an
order was passed by the District Geologist on 15-9-2020
by imposing an amount of Rs.6,71,08,430/- towards the
said quantity.

Aggrieved by the said order, the respondent herein
filed an Appeal before the competent authority and the

appellate authority allowed the appeal and set aside the
For Covenant Stones Put. Ltd.
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28.

29.

30.
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proceedings of the District Geologist. The District
Geologist went absolutely wrong in treating the quantity
as excess quantity.

True copy of the order of the appellate authority dated
29-7-2021 is produced herewith and marked as

Annexure 1. In view of Annex.1 order, the foundation of

excess quarrying is lost.

Without prejudice to what is submitted above, it is
submitted that excavation by a lease holder, which falls
within the purview of Chapter VIIB and IX of the Rules,
1967 and 2015 respectively, cannot be proceeded for
excess quarrying for the mere reason that, the lease
holder go beyond the limit shown in the order
sanctioning quarrying lease or in the quarrying lease.

It is submitted that, the quarrying leases of this
respondent was being compounded with Crusher unit
owned by this respondent from the year 2013 itself as
mandated by Chapter VIIB and IX respectively. It is
submitted that, going by the  Statutory Scheme
contemplated vide Chapter VIIB of KMMCR, 1967, it
is mandatory for the quarrying lease/permit holder,
who is in possession of a crusher unit, to compound its
quarrying lease with such Crusher unit by registering
the Crusher unit with the Department. It is reiterated

that the said requirement is mandatory in terms of Rule
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32.
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48P(1) of Rules, 1967. The same situation continues
vide Rule 89 of the KMMCR, 2015. It is in view of such
requirement, this respondent had to compound its
quarrying lease by registering the crusher unit with the
department.

It is submitted that, those who have to opt under Rule
48P(1), had to pay royalty, at a rate in terms of Schedule
IV instead of Schedule I of the Rules, 1967. The basis of
calculation of royalty under Schedule IV is not the
quantity of rock excavated, but the size of the
machinery installed in the Crusher unit. The same
situation continues in respect of Rule 89 of Rules, 2015,
where an optee is bound to pay royalty in terms of
Schedule III instead of Schedule I.

It is reiterated that, from the year 2013 onwards, the
quarrying lease, was being compounded with the
registered Metal Crusher Unit of this respondent and
had been remitting royalty in terms of Schedule IV/III
respectively.

It is pertinent to notice that, quarrying lease is subject to
the Rules, 1967/2015. The conditions of the
sanctioning order granting quarrying leases or those of
the lease deed, are subservient and to be read and
understood and applied in the light of the Rules of

KMMCR 1967/2015 as the case may be.
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It is submitted that, once a leaseholder, changes over to
Schedule III/IV of Royalty payment system, by virtue of
the order of Director, Mining and Geology, all the
restrictions which are otherwise applicable with respect
to the  quantity of  excavation etc. stand
amended/replaced/suspended, and stand in conformity
with the statutory scheme of Chapter VIIB/IX by
operation of law.

In such circumstances the rock excavated by this
respondent cannot be treated as excess excavation, even
if the same goes beyond the sanctioned limit. It is
submitted that such excavation cannot be treated as
unauthorized or illicit or illegal excavation as well. It is
submitted that such excavation is covered by royalty
paid in advance, in terms of Schedule IV/IIl as the case
may be.

The above view has been adopted by the Government of
Kerala as early as in the year 2008, when it decided
appeals challenging levy and demand of penalty alleging
excess excavation by quarry lease holders, who were
remitting royalty in terms of Schedule IV of 1967 Rules.
True copy of the orders passed by the Government are

produced herewith and marked as Annexure 2 and

Annexure 3 respectively.
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87. In pursuance of such orders, a meeting was convened at
the instance of Principal Secretary, Department of
Industries, on 24-9-2008, wherein,

The Joint Secretary, Industries(A) Department,

Joint Secretary, Revenue Department,

Additional Director of Mining & Geology Department,

Director, Mining & Geology, Trivandrum

and representative of the lease holders were also
participated.

38. In the meeting, it was suggested by the Principal
Secretary that no proceedings may be initiated against
those quarry holders who have opted to pay CRPS viz.
Schedule IV by alleging excess quarrying. Followed by
the said Minutes, the Director Mining & Geology had
issued an order dated 20-5-2009, restraining all the
District Geologists from initiating any legal proceedings
as against quarry lease holders who have opted to pay
royalty in terms of Schedule IV by alleging excess
excavation.

39. In para 4 of the Minutes of the meeting, dated 24-9-
2008, the opinion of Principal Secretary, is recorded,
which is extracted as follows:-

“The Principal Secretary further suggested

/e, \P) LTp that, there is no need of demanding royalty
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stone  produced after subtracting the

consolidated royalty paid by the crusher

owners in advance for a year and the

department should strictly adhere to the

stipulation in Rule 48(P) of the KMMC Rules

in this case.”

It is further stated in Para 5, which is extracted as follows:-

“In the case of RMCU, the demand after

measurement and assessment of quarried area is

not applicable”.

40. From the above, it is crystal clear that the Government
and the Department have been taking a consistent view
that those quarry lease/permit holders who have opted
to remit royalty in terms of Schedule IV by compounding
their quarry lease with registered metal crusher unit
need not be proceeded against by alleging their excess
excavation. In other words, the excavation done by such
quarry lease holders/permit holders in excess of the
sanctioned limit cannot be treated as wunauthorized
illegal excavation. True copy of the Minutes of Meeting
dated 24-9-2008 convened at the instance of Principal
Secretary, Industries Department is produced herewith

and marked as Annexure 4. Followed by Annex.4, the
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directing the District Geologist not to initiate any action
against such lease holders who opted to RMCU CRPS
system. True copy of the Order issued by the Director
Mining & Geology Director is produced herewith and
marked as Annexure 5.

41. It is submitted that, the Hon’ble High Court of Kerala in
its judgment in George Antony vs. Geologist, dated 20-3-
2017 (2017(2) KLT 1093) had affirmed this proposition
by holding as follows:-

“I make it clear that since Ext.P10 confirms
the regime post 2002 to be one where the
petitioner could have extracted wunlimited
minor mineral by paying a CRPS, the Director
of Mining & Geology cannot enter into any
investigation post 2002 provided that the
petitioner had obtained proper permits under
the consolidated royalty for that period”

42, In view of the above, the excavation if at all it breached
the sanctioned limit, the same cannot be termed as
excess quarrying or unauthorized quarrying and thereby
made liable to be proceeded under Rule 58/108 of the
Rules, 1967 and 2015 respectively.  The Department
and Government is estopped from treating such
excavation as illegal. The excavation so done was under
the colour of authority and valid.

‘ven going by the TPH capacity of crushing machines,

alled in the unit, it can be seen that the quantity of
For Covenant Stones Put. Ltd.
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rock, which is alleged to be in excess is incorrect. It is
submitted that, even going by the TPH capacity of the
crushing machines installed in the crusher unit of the
respondent, the respondent herein has not indulged in
any quarrying operations.

44. As already submitted, the respondent herein had been
remitting royalty at CRPS by registering its Metal
Crusher Unit with the Department and compounding its
quarrying lease with the registered metal crusher unit.
It is submitted that, at no point of time, the competent
authority, which sanctions the changeover of the
undersigned from the regime of Schedule I to Regime of
Schedule IV/III as the case may be.

45. True copy of the RMCU Registration certificates issued
by the competent authority with respect to the quarry of
this respondent are produced herewith and marked as

Annexure 6.

In view of the above and other contentions to be raised, it is
submitted that the report submitted by the Joint Committee may be
rejected.

Dated this the 15t day of February, 2022.
For Covenant Stones Pvt. Ltd.

e

Director

\Mﬁ% 3R0 RESPONDENT

AQJ'\/OLCZ"“Q




VERIFICATION

[, K.C.Ramachandran (Kattil Chittezhath Ramachandran), Aged 76
years, S/o.Krishnan Kartha, residing at ‘Ramya’, Welcome Road,
Ayyappankavu - 682 018, do affirm that I am the Director of
M/s.Covenant Stones Pvt. Ltd; the 3rd respondent and hereby verify
that the contents of this additional objection are true and correct ,and

that I have not suppressed any material facts.

Dated this the 15t day of February 2022.

For Covenant Stones Pvt. Ltd.
/&{ﬂu%é
-

Director

3rd Respondent
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GOVERNMENT OF KERALA
Industries Department - Mining & Geology - Appeal petition filed by
M/s.Covenant Stones Pvt.Ltd., Katta, Cheeranikkara.P.O, Vembayam
under KMMCR, 2015 - disposed of - orders issued

INDUSTRIES (A) DEPARTMENT
G.0O.(Rt)N0.788/2021/ID Dated,Thiruvananthapuram,
29/07/2021
Read; - 1 Proceedings N0.98/2011-2012/3499/M3/2011 dated

20.05.2011 of the Director,Mining & Geology Dept.,

Thiruvananthapuram
2. Proceedings No.508/2020-21/DOT/ML/3455/2020 dated
08.02.2021 of the Geologist, Thiruvananthapuram.

3. Appeal B\e}%ili_ibn dated 12.02.2021 filed bB M/s.Covenant
X ] ’

Stones td., Kafta, Cheeranikkara.P.0,Vembayam,

Thiruvananthapuram.

4. Judgment dated 17.02.2021 of the Hon'ble HC in WP(C)
No.4138/2021.

5.letter No.839/DOT/EM/2021 dated 09.03.2021 of

Geologist, Thiruvananthapuram.

Vide order read as 1st paper above, the Director,Mining & Geology
Department, Thiruvananthapuram bhas issued a quarrying lease to
M/s.Covenant Stones Pvi.Ltd, Katta, Cheeranikkara.P.O, Vembayam for
an extent of 5.7782 Ha of land comprised in Sy Nos.29/2, 29/3, 30/4 at
Thekkada village and Sy.No.470, 472/5, 472/6, 474/1, 471/1-2, 472/4-1,
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474/1-1 at Manikkal village in Nedumangadu Taluk in
Thiruvananthapuram district. On a site inspection in the leased area , the
Geologist found illegal extraction of 931714 MT of Granite Building stone
and hence issued a demand notice dated 15.09.2020 demanding
Rs.6,71,08,430/- towards royalty, price and fine for the illegal extraction.
The appellant company filed WP{C)No0.28482/2020 against this demand
notice and on the basis of the judgment dated 07.01.2021 of the Hon'ble
High Court in this Writ Petition, the District Geologist,
Thiruvananthapuram heard the appellant and vide proceeding read as
2nd paper above, the appellant company was directed to remit the
amount as per the demand notice dated 15.09.2020. Against this
proceedings M/s.Covenant: Stones Pvt.Ltd., Katta, Cheeranikkara.P.O,
Vembayam filed an appeal petition read as 3rd paper above before
Government.

2) Appeal has been filed on the following grounds:-

i) The  order dated 8/2/2021 is passed without considering any
relevant facts and none of the grounds / objections raised by the
appellant were considered by the respondent. The respondent, by stating
that, the previous officer had already referred the matter to revenue
recovery proceeding had disposed of the matter.

ii) The allegation leveled against the appellant is that the appellant
had quarried in excess of the permitted quantity from the lease area but
there is no allegation to the effect that the appellant had excavated from
beyond the lease area or beyond the expiry of the mineral concession,
Being a holder of a Registered Metal Crusher Unit having a quarrying
lease, was bound to pay royalty at CRPS, at the rate specified in schedule
1V instead of Schedule I of Rule 1967. Accordingly , the appellant had
been paying royalty at CRPS since 2013 onwards. The distinguishing
feature of CRPS is that the said system it is not on the basis of actual

WK
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quantity of excavation but on the basis of the size of the Jaw of the
crusher unit that the royalty is fixed. The idea of computation of royalty
on the basis of actual quantity is totally alien to the scheme of CRPS as
provided under Rule 48 P r/w Schedule 1V of the Rule, 2015. When there
is no question of reckoning of excavation on the basis of actual production
under CRPS the allegation of excess quarrying or quarrying beyond
permitted quantity is baseless and unsustainable.The statutory scheme
pertaining to CRPS does not reckon quantity restriction at all. There is no
provision of law, which enables the authority to proceed against a quarry
operator who opted for CRPS, on the allegation of excess quarrying.
This proposition of law was reiterated by the Director of Mining & Geology
through a circular clarifying that if the holder of a Registered Metal
Crusher Unit produces excess quantity of granite building stone than the
quantity stipulated in the lease agreement, there is no need to initiate
legal steps for realising royalty for excess quantity of granite stone
excavated by them. Even Rules 2015, does not bring any change to the
pre 2015 scenario with respect to CRPS.Thus, the CRPS in terms of Rule
89 r/w Schedule III of Rules 2015, is also not quantity specific.The
Hon'ble High Court vide its Judgment in George Antony Vs Geologist,
dated 20/3/2017 had affirmed this proposition as follows:-

since EXT P10 confirms the regime post 2002 to be one where
the petitioner could have extracted unlimited minor mineral by paying a
CRPS, the Director of Mining & Geology cannot enter into any
investigation post 2002 provided that the petitioner had obtained proper
permit under the consolidated royalty for that period.

iii) The demand for payment of royalty, Price and fine vide the
impugned notice is without jurisdiction and not sustainable in law. The
penal provisions, in so far as Rule, 1967 in concerned, are comprised , in
so far as Rule 1958 and in so as Rules 2015 is concerned, are comprised

W
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under Rule 108. Both these provisions, provides for special provisions for
persons who opted for CRPS. In other words, the penal provision will
attract with respect to CRPS halders only if the events contemplated
under the respective provisions have taken place.

iv) while renewing the RMCU registration, the competent authority
has never restricted the quantity of extraction till 2017. Only thereafter
that, the authority used to stipulate that the excavation may not go
beyond the approved mining plan quantity. The appellant had never
violated the said mandate as well. It is submitted that, the rock so
excavated and removed by the appellant is covered by royalty, paid under
the CRPS system.

v) The respondent has no case that the appellant had
excavated beyond/outside the leased area or after the expiry of mineral
concession. In the absence of any such finding, the very initiation of
proceedings against the appellant, who is an optee of CRPS is absolutely
without jurisdiction and authority .

vi) The rate at which the Royalty and Price are computed, for
the alleged excess quantity, is absolutely wrong, erroneous, baseless and
without jurisdiction. It is submitted that the respondent had reckoned
Rs.24/- per M.T. as rate of royaity for the purpose of calculating the
various components of the impugned order viz. Royalty and Price. The
rate of royalty @Rs.24/- per M.T was introduced vide G.O.(P)
No.1/15/1D, dated 5-1-2015. There is absolutely no finding in the
impugned proceeding or in the show cause notice that the excess
quarrying was conducted only after this order. In such circumstances, the
computation of royalty at the rate of Rs.24/- for the alleged excess
excavation is without:any basis and illegal.

vii)The element of Price was omitted from the penal provision
viz.Rule 58(2) of the erstwhile 1967 Rules, vide GO(P)No.2/2008/ID,
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dated 2-1-2008. The same was never restored into the Rules, 1967 till its
super session by the present Rules i.e. Rules, 2015. In view of the
above, no amount can be imposed or enforceable as price for the period
during which 1967 Rules were in force.

viii)The quarrying operations were disrupted from the year
2015 onwards several times.The petitioner could not conduct quarrying
aperations since the year 2016 onward on a regular fashion due to non-
issuance of Movement Permit, stop memaos etc.

3) After filing the appeal before the First Appellate Authority in
Govt., the appellant had filed a W.P(c)No. 4138/21 before the Hon:High
Court aggrieved on the revenue recovery action initiated against the
appellant, while the appeal is pending in Govt.The Hon'High Court in its
judgement dt.17.2.2021 dispose of the writ petition directing the First
respondent to hear and dispose of the appeal within a period of three
weeks from the date of receipt of the Order.Since 3 weeks time was not
sufficient to examine the appeal and dispose it in a just and fair manner
some more time was required .Therefore the First respondent had moved
for an extension of 4 months time before the Hon:High Court.

4) The: Appellate Authority heard the appellant and concerned
officers of Mining and Geology dept on 20.3.2021. The appellant has
informed the following matters :-

The appellant had been granted with quarrying lease in the
year 2011 and commenced production.The area was subjected to
quarrying earlier. The quarrying lease dated 23/5/2011 executed with
respect to the above referred lease area is valid upto 22/5/2023. Since
the appellant is a holder of a Registered Metal crusher Unit and in view of
the mandatory provision under Rule 48 P of Chapter VII B of Rules 1967,
the appellant had to opt Consolidated Royalty Payment system  for
paying royalty at the rate specified in Schedule 1V, as early as from the

X
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year 2013 onwards. The registration was being renewed from time to
time till 2020. The appellant had been issued with a show cause notice
dated 30/6/2020, wherein, it is alleged that a quantity of 19,27,653
Metric Tons of granite was quarried and removed from the lease area.
It was alleged that the quantity so removed was in excess of the
permitted quantity.  Still later, the appellant was issued with a demand
notice, dated 5/8/2020 and the appellant was directed to remit an
amount of Rs.6,86,39,420/- towards Royalty, Price and Fine for a quantity
of 952978 MT of rock which is alleged to be removed in excess from the
lease area. Still later, a revised demand notice dated 15/9/2020 was
served on the appellant on 18/6/2020. Vide the revised demand notice
an amount of Rs.6,71,08,430/- was levied towards Royalty, Price and Fine
for a quantity of 9,31,714MT of rock, which is alleged to have been
removed in excess from the leased areas. Since the revised demand
notice was absolutely illegal, arbitrary and was issued in violation of the
principles of natural justice and against the principles of settled law, the
same was challenged before the Hon'ble High Court vide WP(C)
N0.28482/2020. The Hon'ble High Court had found that the Order dated
15/9/2020 was prima facie illegal and therefore directed to treat it as a
provisional notice and to hear the appellant and dispose of the matter in
accordance with law. The respondent, had disposed of the matter by
passing the impugned order dated 8/2/2021.

5) The main argument of the Geologist is that the adoption of
the RMCU system does not mean that the quantity of mining is unlimited.
Only the quantity defined in the Mining Lease Deed before the Mining Plan
comes inta force and the quantity specified in the respective years after
the Mining Plan comes into force should be mined.Therefore they have
taken steps in tune with this criteria.

6) Appellate Authority examined the matter depending on the

v
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details presented by the appellant , documents produced and the matters
informed while hearing and also on the reports furnished by the officers.
7) As regards granite stones are concerned, until the year 2002,
permits were granted under royalty to be calculated on the actual amount
of extraction done. However, post February, 2002, when the Kerala
Minor Mineral Concession (Amendment) Rule 2001 came into force, a
consolidated royalty regime is introduced .The difference in regimes was

. that by paying a fixed royalty under schedule - 1V, the obligation to pay

¢ ¢ the royalty at the rates specified in Schedule - I was exempted.It appears

IR

,/,

£
»
’

.

Govt had implemented the proposal by amending the KMMC Rules 1967
by the insertion of {ix @) in rule 3 after clause (iX) and Chapter VIIB,
* vide G.O.(P) n0.19/2002/Ind dt. 28.02.2002. As per this amendment ,a

0
v, o»

i

. that the petitioner was, until the year 2013, paying royalty at the rates

‘spedﬂed in Schedule - I of the Rules, that is to say, for the exact quantity
of granite that was extracted. In 2013 the appellant opted for
consolidated royalty by paying a fixed amount under Schedule - IV
instead of the rates shown at Schedule - 1.

- 8) Introduction of the CRPS by Govt seems not based on quantity

specific. As per para 208 of the Budget speech 2000-2001 Govt have
é}oposed to introduce a new compounding system for realisation of
royalty from the granite metal quarries based on the number and size of
the metal crushing machines.in order to make collection simple and easy .

iregistered metal crusher unit means a unit engaged in the business of
crushing granite stones into aggregates by means of mechanical devices
that conform to specific jaw sizes and dimensions ,which has been duly
“f_egistered with the Mining and Geology and possessing valid quarrying

' lease or permit, &s the case may be , on payment of consolidated Royalty

at the rates specified in schedule IV and the system of consolidated
royalty payment means a halder of registered metal crusher unit for

Anr\f‘xut-’&f’ A
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production of metals of various size from granite building stones, who Is in
possession: of quarrying lease or permit , as the case may be, shall opt to
consolidated royalty at the rates specified in Schedule IV instead of
paying royalty at the rates specified in Schedule I.

'9) From the abave it is clear that the annual consolidated royalty
is based on the size of the jaw of the metal crusher units and not on
the mineral removed by him from the land at the rates specified in
Ischedule 1 in terms of tonnes. Later Govt have decided to amend the
KMMC Rules 1967 by revising the royalty based on the number and size
of the metal crushing machines considering the disproportionate
production and quantities fixed in the lease grant , vide G.O.(P)
no.1/2008/Ind dt. 01.01.2008.The rates were further revised vide G.O.
(P) no.1/2015/Ind dt. 05.01.2015. |

10) In nowhere in the Govt Orders there is specification of the
quantity to be mined when lessee adopts for CRPS. If, according to the
Geolaéiéts,: the adoption of the RMCU system does not mean that the
quantity of mining is unlimited and only the quantity defined in the
Mining Lease Deed before the Mining Plan comes into force and the
quantity specified in the respective years after the Mining Plan comes into
force should be mined, then they should have stipulated the same while
issuing the registration . certificate (Form-L) and other directions
connected therewith“.ln this particular case the lessee has opted for the
CRPS w.e.f.27.3.2013 and it is only from the Fy 2017-18 onwards that
the quantity stipulation is seen imposed by the DMG.

11) Since the appellant is a holder of a Registered Metal crusher
Unit and in view of the provision under Rule 48 P of Chapter VII B of
Rules, 1967, the appellant had opted for Consolidated Royalty Payment
system for paying royalty at the rates specified in Schedule 1V, as early
as from the year 2013 onwards. The registration was being renewed

g

Scanned with CamScanner

g



File No.IND-A4/55/2021-IND fnnexude A1
ol ]

from time to time till 2026. The metal crusher unit is having a Cone
Crusher and VSI machine for production of aggregates with capacity of
2015 and 268 HP respectively in addition to a Primary Crusher.

12) The complaint, that was raised against him was that under
the consolidated royalty payment scheme, the petitioner has extracted
large quantity without reference to the actual royalty paid by him. 1Itis
seen that the DMG has not issued any modified circular subsequent to the
circular issued vide 8925/M3/2000 dated 20/5/2009. This means that the
status remained the same

13) 1tis seen that while renewing the Registration for the metal
crusher units, the appellant was directed to maintain certain registers as
per rules and he should submit these registers before the Geologist as
and when Movement Permits were issued and to submit monthly return in
form-F and annual statement in Form-G of the KMMC Rules. It is further
instructed to maintain a register showing the daily production and sales
It is also seen instructed that if he deviates from the above instructions,
the DMG will be forced to cancel the registration granted tot the Metal
Crusher unit.The RMCU has been renewing by the competent authority
from time to time till 31.3.2018.In any such proceedings the competent
authotify had not placed any restriction on excavation either area wise or
quantity wise. Since the appellant is maintaining all the registers as
directed by the competent authority, it was up to the competent authority
to take action against the appellant, as and when he made the
inspections of register as part of the procedure for issuing movement
permits or granting renewal. When there was sufficient chances and time
for taking penal action against the appellant, if any, it is unjust to take
the same after a long time , thereby depriving the appellant of the
benefits he would have get from the laws prevalent at that point of time .

14) On the above grounds, it seems that the contentions put
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forth by the appellant demands review of the decision taken by the
Geologist. In such circumstances, the proceedings read as 2nd paper
aEQ‘Ve by the District Geologist is set aside/{,“"rhe appeal is disposed of
directing the District: Geologist, ?hiruvana’nthéﬁuram to issue proceedings
afresh to the appellant, after verifying whether there is any case to be
pursued against the petitioner, taking into account the contentions
putforth by the appellant with respect to the rules, the sanctions issued
for extraction of minerals and the quantity of minor mineral extracted as
per the records, but only after issuing a proper notice to him. If there is
any clarification needed on the amendments made by Govt. in the KMMC
Rules 1967, the Geologist if free to seek the same from Government,
through the Director, Mining and Geology.

Shaher Banu
Joint Secretary
To:
The Advoacate General, Ernakiulam (with covering letter)
M/s.Covenant Stones Pvt.Ltd., Katta, Cheeranikkara.P.0,
Vembayam, Thiruvananthapuram.
The Principal Accountant General (Audit),
Thiruvananthapuram.
The Accountant General (Audit), Thiruvananthapuram.
The Director, Mining &.\Geolﬁ_gy Department,
Thiruvananthapuram.
The District Geologist, Thiruvananthapuram,
Stock Filef Office Copy
Forwarded /By order

Section Officer
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GOVERNMENT OF g oo
Abstract

; b }
Industries Department - Second appeal filed by gy Arun Var

ghese, Ma.naging Director,_
K K. Rocks and Granites India Pyt Ltd under Rule 49 KMMCR

1967 - disposed of ~Orders
issued.

INDUSTRIES (A) DEPAR TR

G.O (RY N0.996/2011/1D Dateg, Thiurvananthapuram, 11,08,2011.

Read: 1..  G.O(Rt) N0.399/11/ID dated 1_5/3/;%011_
2. Second appeal dated 28/4/11 filed: ¥ Sti. Arun Varghese, M.D, KK Rocks

and Granites India Pvt. Ltd. I.
2 Letter N 08053/M2/2009 dated 28707 /2011 from Direc tor,

Y Mining and
Geology, Thiruvananthapuram.

the foIl_owing.
e Vigilance ang Anti Corruption B

ureau have conducted a Surprise check and
erroneOUSIy conc]

uded existence of certaj

assessing the technjcq

n Josses to Government without properly
Aland legal parameter

involved. Thereafter the Geologist has issued
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notice to remit arrear royalty of Rs-29,71,888 /- as observed in the Vigilance and Ang
Corruption Bureau check and consolidagey royalty of Rupees One lakh. Since the claim of
Rupees One lakh towards COHSOlidated royalty was under the mandate of Rule 48 P of
KMMC Rules 1967, the same was prompﬂy remitted and accepted by the Geologist,

But the claim for arrear IrOyalty 6f Rs.29,71,888/- was not founded on the statute.
Therefore the first appeal under Rule 49 of KMMC Rules 1967 wag filed before the
Government. The said appeal was diS_posed with a direction to re-assess and re-fix the
mined quantity and send a notice of Tevised claims. Aggrieved by the said order appeal
was filed as the state are regulafed by the KMMC Rules 1967. In the said Rules the miner
has to pay royalty to Governme_nt for the mineral extracted. The said Rules provides two
options to pay the royalty, The first Option is the payment of royalty on tonnage basis laid
down under Rule 48 P at the rates spicified in schiedule 11 ‘of KMMC Rules 1967. The
second option is the ééﬁsdlidafed royalty under Rule 48 P paid é}iﬁgally depending on jaw
size of the crusher at the rates spécified in échedulé IV of KMMC Rules 1967. The Rule 48 P
of the said Rules exprés:sly prohibit realization of royalty ﬁndé'i".échedule Il and IV
concurrently, £ - |

. The company had been operatingthe above said crusher and-quarries under the
consolidated royalty regime since the financial year 2002. The Government order has

1gao;edth1sposmon causing m]ury to theicompany. In fact it becomes a double impos and

“an . illegality as royalty has been already remitted under schedule IV and. the purported

notice fur'ide_r the above G0vernr;x1enf o:.der is a further claim under Schedule 1 which is
expressly prohibited under Rule 48 P of KMMC Rules 1967. In the AIR 1990 Bom 239 (FB) it
has been laid down that such illegal levies must be refunded. The doctrine of “unjust
enrichment"’ is apparent in this case since the Government order js a direction of assessment
of royalty under schedule 1 when royalty under Schedule IV has been alr eady remitted.

It is further submitted that in a similar case the first appellate authority in the Poabs
Granites Products Pvt. 14d, Vs the Goveminent of Kerala has disposed four appeals against

similar claims with  explicit direction that once royalty under Schedule IV is realized,

ran’l.ty under Schedule 1 is not due. When fzhere is such clear cut policy decision of the
appellate authority the Government order is ultravires to the said order and proviso of the

statqte. Therefore The Cohsﬁtuﬁonal Provision of Equality before law is vitiated.
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:The Director, Mining and GEOIOgyf?%h his jetter read as third paper above has 3

U

reported that the District Geologist has iné‘é%u od the quarrying. lease area of M/s KXK.
Rocks and Granite India (P) Ltd, Mala}’am.ﬁ-;g‘ Thiruvananthapuram and it is revealed that
on inspection of the quarries ab'd related dﬁ%mments, the Geologist could understand that
the above firm possesses two quarrying leas_gg' one in Sy-N 0.49/3-1,49/3-2,49/3-3 and 54/1
of Pallichal Village, Neyyattinkara taluk G'Vé“f aﬁ area of 1.550 hectares which was granted

for 12 years by the Director of Mining and Ggojogy as per proceedings order No.253/2001-

2002/ 5443/ M3/2001 dated 2/8/2001 and. /the other over an area of 2.4850 hectares in
Sy.Nos. 52/352/3-1, 52/3-2, 53/3, 53/3, 53/3-2 and 53/4 of Pallichal village,
Neyya&inkara taluk which was granted fo; ten years by the Director of Mining and
Geology as per proceedings order No.174/9004-05/4143 /M3/04 dated 21.06.2004. These
two quarries are contiguous. The appellant company had opted for consolidated Royalty
Payment System as per Rule 48 P of the I%g;ala Minor Mineral Concession Rules with effect

from 28/8/2002. The Vigilance and Anti-Corruption Bureau; Thiruvanarithapuram
conducted surprisé check in the quarries

n 08/12/2005. That is, at the time of inspection

. . A . c . .
the quarries and crusher unit were functioning as per the provisions contained in chapter

VII B of the Kerala Minor Mineral Congéssion Rules. Since the cofnpany had opted for
Consolidated Royalty Payment System from 28/8/2002, the royalty of excess quantity of
granite stones removed from 28/8/2002:t0 08/12/2005 cannot be demmanded as per Rule
17 (1) and at the rates specified in S‘cl;edfiié I of the Kerala Minor Mineral Concession Rules
in addition to the receipt of advance consolidated royalty specified in Schedule I of the

Kerala Minor Mineral Concession Rules.  The actual demand had to be made for the

_quantity of stones removed upto 28/8/2002. On inspection, the Geologist could not

compute the quantity of stones removed only upto 28/8/2002 since the 'quarrying
operation has been Eoﬁﬁnuing from August 2001 onwards It is also learnt that there had
been quarrying operation in ‘thé same quarries prior to the grant of quarrying lease on
2/8/2001. Also, there is no method to quantity the stones removed prior to 2/8/2001.
Since there is no evidence to prove the quantity of stones removed prior to 28/8/2002 (the
date of option to Cdnsoiidéted Royalty Payment System), it is unjust and illggal to demand

royalty of the whole quahtify of stone removed upto 08/12/2005 (the date of surprise check
: by the Vigila_nee and Antl Corruption Bureau),

W
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Again on 28/04/2011, the appella™ = “Un vy oy e a second appe

al
: - GO (RY)
before the Government challenging the G

No. 399/2011/1D dateq 15/03/2011. In

this appeal, the appellant has requested t0 revn@*ﬁ; the Order in the light of the Rule 48 P of
the Kerala Mineral Concession Rules and GO R g 1087/2008/1D dated 2/9/2008. It is
true that in similar cases the Government haV S gt aside the demand notjces of the Director
of Mining and Geology for realizing roy alty " of the Excess quantity of stones removed
upholding the Rule 48 P of the Kerala Minor MiNeral oo o oo 1967.

Government have examined the case In detaj] with the report of Director, Mining
and Geology read as 3t paper above and the Petitiong, was heard in person on 3/8/2011.
In the hearing Shri. Arun Varghese appeared. Prege . o documents in support of his
contention. As the appellant has opted for €onsolidateq royalty from 2002, the quantity
Me immaterial as per Rule 48 P. Similarly.it is also found that there was unuathorised
quarrying in the land even before the present lessee has acquired quarrying permission.
The lessee haé also paid -penalty of Rs. 1,00,000/- as éuggested by the Vi_gilance-and Anti

Corruption Bureau. In view of all the above the appeal ig allowed.

(BY ORDER OF THE GOVERNOR)
ALKESH KUMAR SHARMA,

Secretary Industries (IP) Dept.
To

Director of Mining and Geology, Thiruvananthapuram
ri.Arun Varghese, Managing Director, K.K. Rocks and Granites India Pvt Ltd,

Kottakkal, T.C.2/3497, Pattom, Trivandrum 4

The Geologist, Thiruvananthapuram,

The Principal Accountant Gei}eral ( Audit), Kerala, Tvpm
The Accountant General (A&E), Tvpm

Stock file/ Office copy.

Forwarded/By erder

Se(%ﬁcer



P
5 f’%‘:ﬁﬁ’éﬁz ;







NDLUIST NT -RALA ]
NOUSTRIES (A D%;K{QTMENT |
i Thiruvaharthapiiram,
Dated : 25.10.2008.
From ‘ _ :
The Principal Secretary to Gowt,
To

« The Princinal Secretary, Revenyg 8na
Ahe Direcler of Mining and Geolg y %?[”mem nthapuram :
The Chaiimar, Registered Metal Cryq, mar-)fao’wner;s. Association, State
Committee, T¢ 11/3497 kgt-ta'ck:: L:,';'ﬂom (P.O), ‘T-l’_af[m-v-aria-nfhérpuram.
& _ Eiokal P u :
Sub:-Industries era_rtmqmt - f:’Mééﬂﬁg of the Principal Secretary to discuss on
thevissues in the represertation of Registeréd MetalCrusher Unit Owners
Association z g el :
Gowt. Letier of everr No

R'f’f:‘ dig. 5 09.08

bf':.vr-v*,;;‘

 2M o invite your attention e 44 "eference cited and to forvard herewith =
copy c_nf Te minutes of the meeting i On 24 ¢ 2008 at 11.00 arn in the chember of
the Principal SECFEL’B.‘)’ (‘!ndusirie‘s) for nformafion and neeessary aciion, -

Yours faithfully,

I /‘
o NMAYADEV: _
' Joint Secretary |
for Principal Secretary to.Govt. -

App_roved for issue
! y
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- oz " MINUTES OF THE MEETIN G.Conyg

INDUSTRIES DEPAR.TM?QN-T ON 34 By THE

THE REPRESENTATION oF REGg

The meeling was -helg in the oh Balakrishnan, 1AS,

Principal Secretary, Industries Depariryg, ber of Shhf]"l gzommented at 12.10

hrs, The following Persons participateg in-;ﬂ%ﬂ

1.
2,
3

~u

- Shri. C. Vasudeva, Additional "

'he mee
im ee:tiﬂg ¥

Smit. Mayadevi, Joint S‘ecretary Jd@%

; g 4 ent
Shri. B. Rajendra Babu, Joirt Secfieg "e;_(f;nangggnment. '
“Revenue Deparl

octor of Mining and Geology,

Thiruvananthapuram.
Thiruvananthapuram, '
Shri. R. Sreedharan Nair, Chaim;
Konni ~ 588 592 i
Shri. - Jaceb  Punnan,  Mining <~ A24  Kanakanagar,
Thiruvananthapuram-695 003 g_.{_.__.,.ICO”S““am' )

Sivi. Varghese Joseph, Treasurer, Kk Rocks & Granites, TC 11/3497,
Koitackal, Pattom, Thiruvananthapuram,

sctorate of Mining and Geology, -

alelil Industries Attachackal P.O.,

The Principal Secretary welcomed The parlicipants and requested to

present their issues one by one.

1.

sicrusher association informed that
erson to be approved as Mines
blaster in the quarries in-the State -
ed qualification: for these posts

Shri. Jacob Punnan, reproeenting
there is acute shortage of quallf
Managers, Mines foreman, Mings it
of Kerala, Hence, relaxation ia the présc
is necessary, LR LS SR
The Priricipal Secretary opinedibat we may address the DGMS
Dehra:Dun to felax the qualification for 4 years until a co urse in this régard
is introduced in the institution such a8 pqutéc?}nlo,s. of N88, Pandalam,
Govt. Polytechnic, Kalamassery, Thyagaraja Politechnic, Alagappa Nagar,
Thrissur and o address these institufions the scope of diploma courses in.

- Mining Engineering in the state.

hectares of land for guarries an
exemption from land celling as &7
 workshops and commercial sites as P°

Shri. Jacob Punnan further informed ihat as there is necessity of 25 1o 30
Jacob Py turther. d stone crushers, the industry needs

njayed DY the owriers of mills, factories,
Sec. 8 _1(-1)- (c) & () of KLR Act.




rs
/ LS

a.l pxk—s T v i R - {‘It-_ -;.-‘.;
i The Pr|.nc_|pa’ SeCret ? , 3 ‘ 1’7-67(‘01’3"5 __,_i'—’
g - shall, be declared as g forat ne land utilised for quarries =,
4 Geclogy " and  the land Mgl (! :he Director of Mining and
cammiercial sites by the ro IS8t fy, Ses bY its shall be declared as
e ———-Sammercial sites by tkje---D"ﬁemﬁf@f@i,shﬂr und S rraTas - el
: 5! ity jos and Comme
3. Representatives of the erye -
©  the uarrieg as 9 ; us er A8z, es[ed fhat the dEPthS of
e s th;:nﬁ:f“*e ﬁ(1§‘?§ft’f;}1;eﬁrt1mc Rules, 1987, should
Mines Act. 1952 the Worki%l?r? -:h_D@fatjon-uSmQ explosives come under

i Mine can g0 beyond 20 ft.
The Additionaf Director g a

by the Di re Wtegy.. 1is aspect was studied in detail
G)ED.(P) zjgggg,%egi 2ahd as Per y '{?dt thfd:fjgns‘ Government issued
' + - 1-2008 gy erio 8(1) (2) was deleted. But due

to th ic protes !
.thehreegi:gzgrﬁe% vae;nm;e e tayed the provisions. As.most of
restrfction éf Z{iﬂf?:db z;lisgﬁr;%age r?aving quarrying lease dthe depth
SRR : Rl L9 £=1 '_ i N i I' "n stone

- VN - SWem, cinse all the granite building :
-Eﬁiget;eag{:fﬁ?g?g%?: Later E%ars‘[lihegekﬁ*hu quarrying permit comes
 fule 8(1) (a) as follows: Act1g; 2, the Department fnfends to moéalfy

o) EValy QUGS ety dranes - ek s
following canditions, namely:. Iranted ynder rule 4 shall be subject fo the

=

ite and Laterite Building Stones
of depth under this rule shall not
rmies conditions in rule 29(1) {h)

shall apply", i
~ The Principal Secretary agréed-to this amendment and instructed
. the Department to submit a proposalto Governmentin this fegard.

4. The fepresentatives of crusher owners association informed that the
quarying lease orders are issued wihi very low production by the Director
of Mining and Geology and it is not passible to operate.quarry and crusher
economically.  The production taté will be decidied by the reserve
available, production facilities, market , conditions etc. After the
Introduction of ' compounding system, there is no need to impose such
reztriction on the operation of the quatries. Many of them are fating
problems from district offices direnting them to restrict praduction as
mentioned in the grant order of quanying lease and demanding to remit

royalty for qver extraction.

Th Additional Director of Mining and Geology, informed that the action by

the Department was for reasont U &




Uncontrolled  production
surrounding areas. In the
— has.mentioned- the-approye

sental problems in the
ﬂ‘r‘nr\;g;allea?sze‘-s‘. the applicant
ntity of ex d. On the strength of
jras real'ls;er extracted exhorbitant
huge loss of stamp duty and

umstances, he: restriction in
GIFGRT7 S )

appli
: i Mg
basis of this quantity, stamp
compounding of crusher Units
quantity of Granite Building Siénei?
royalty to ‘Govgrflwmen'»t; .Und:é,' 8
production was .flxetd by the D’-ep&rffz.tﬁ

a,n_\/.'il'o

i

Sht.

Principal Se’cret-‘a-';y SUgQesta
compensated by 'reaiis_ihg :
holders may be permitted 1g fem

] . |ess in stamp duty can pe
that i .:l(;?rf ‘l’;md hence the lgase

: forvee ?Qla'nd? to ‘extract available
dranite building stones. g 4 i LN st 1 ks quarrying
leases should be granteq for the o E,certafanm% fully complying with i
the environmenta) safe guards Th‘;e'é,hgd g..ua ' 4 ¢rel'a'w further suggested
that there is no heed of demary .t!.nclplw ¥ S éxcess quantity of
granife building stone prodiceq ; v ro)t,ﬁii-a.mg the consolidated royalty
PEIT By e crusher awhers n ay zlé,—bfroar a year and 1he Depariment
should strictly adhere to the StipUlstigy in Ruie 48 P of the KMMC Rules,
in this ¢ase, e ~ N in K :

. Shi. Sre-edhafa-n-_Nra-i-r, President of the Registered Metal Crusher Owners
Association informed  that wWhen fresh applications for quarrying
permitiquarrying lease are submiitted over already quarried areas, taking
measurements of the quarries ang demanding rgya:]ty of the quantity
already  extracted should be a‘*;,c_i‘éa_l.eg and the area should be surveyed

and estim-aigd the extractad qu-anfﬁ?%t the expense of the applicant and

contour plan prepared. '

The Additiona] Director of Mining and Geology opined that as in the
case of Mineral Concession Ruies 1960 the applicant should submit a
Progressive mine plan afid mine closyte plan incorporating the data on the
reserve available, Production faciiies, average annual production and
over burden etc.. In sych 2 situation the Department can diree
adhere to the conditions in the progressive mine plan an

The Principal Secretary Informed that “there are several cases
Where thie lease holder of a quarry is directed tg pay royalty for the entire
Quantity extracteq even though he has oniy OPerated a part of it. For eg:
An applicant has quarried & place for 5 Years and hgs abandoned the
Juarry. After a period of 3 or 4 ye et moer applicant appiies for the
S8Me quarry and he removes. SIOTE T 16 nevom) yen e When the
s applicant continues quarrying, he . Tected 10 pay for the entire
Guantity removed eyan though his Dredecessor Ve removed half of it
and paid for it In order to aveid this confligy Ge R R g

. g eologist should insist on
contaur piay including photographs of the QUarry t asaerm, i

. o the apgp, O aScertain the quantit
of rnmera_l; a{ready _exhacted fmﬁ _m_e .ﬁpp[;ed are 3 _nus prggeﬂur;

N




__case -of - RMCU. the~ demiang

water logged abandoned quarries,

o

2 q ase of renewal of quarrying

the & he is not eligible for
apPl  ermitted quantity. In the
thaqu‘trerhéh"t and assessment of
:e§5 - == ]

should be adopted for all futyre &
permit/quarrying lease, by thq
relaxation of royalty for over axtr

‘quarcied area Is not apblicable TR P e LR
=~ ine Crusher owners 'sa'sg@%’ s also of the view that the
quarry can be convéred into 5 Pl wen and. it is not necessary to bring
back the soil and-it can be USeﬁ:—:f?‘?‘:er flin
Reveriue Department and Police ara ' relng t
under various pretexts. Reven;e";gf‘se,'z'o“ce
informed that movement of Q\Verb‘u_rqfae?d Paste ma
of quarrying. CR

In this case, the Additiorg) Ditciaterr of : TR
that as per the Mines & Minerals Eﬁr‘*‘“’;o ment & Regulation) Act 1957
dnd rules made there under, t-'he.-q_uéf”e.;pshoutd be reclaimed by quarry
waste and over burden ard hencafﬁy p; materials to be sto.c:keq in the
lease hold area. Be‘fnr.e-gﬂanting é‘"isase the lessee has furnished a
sworn affidavit stating that he Woufy ﬁédl.aim ‘me pits by tising qua(ry--}tyaste
and overburden and make it ﬁffﬂmmﬁmﬁon, Hence, the Iesaee is .bound
to adhere to the lease agreement 4y stock overburden and quarty waste
within the lease hold but not far gy m the quarry. The Kerala Human
Rights Gommission on several peg lons have riticised the Department

g low lying land. But the
heir trucks in the highway
Departments may be
tefial is an integral part

Mining and Geology inforrmed

§

in the cases of death occurred by E%Wning of public and animals in the

The Principal Seb.retary asrerained that as far as the safely and
environment aspects are concerned. ng relaxation will be given. The rules

with regard to reclamation, proper Sterage and safety measufes should be
scrupulously followed. '

Shri. Varghese Joseph was of the view that Local Government
authorities/Local Police are some times issuing arbitrary and unscientific
restriction like non-permission of electric blasting. Director of Mine Safety
holds that electrical blasting is safer than ordinary blasting on all accounts.
Hence, - Logal Government authorifies and Police authorities may be
addressed not to issue such arbitrary directions. § '

_ The Principal Secretary directed the Lrusher owners to submit a
note on their demand to the Director of Minling and Geology in this regard.
The Director of Mining and Geolegy wil he

GMS. After receiving a reply, the Govern
Panchayaths, Pollution nntro! Board
connection, - s

The meeting concluded at 12.55 frs
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4 the arguments of e
£ 63 smd"mmﬁﬂ'ﬁ to the KMMC Ruje :_.1'9.6"7',
Particularly the introduation of Rule 43 p e
it s unjust ang iﬂega;l to demand rbyaj;ty o

In thig order it 18 atso catq&?rinaﬂy Sraied that. "Nowhare in“the KMMG
- rizé rGify 'ﬁué--qm&ﬁ’ﬁfgg of Tnormineral to pe

In the &bﬁvﬁdr@umstancas it.is decided to stop further sfeps against the
owWners of the fégi:steféd--me-tal crusher units in 1‘ea-1is-.ing‘royaj.t_y of the excegs
Uantity of granite building stones quérried than Permitted in the grant order
of quarrying leage, ', T ‘ S Sy .

| A%
Copy to: : : : '
The Senjor Gﬁciogigt{ Geologist

o . Bl e Diatﬁptﬁomcm’ d : i Ll ‘- ' ... _.__:Ia- " ) 7 "5_. (‘.‘J“
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P A, Form S
' . g P‘G!"TFLATION AS REGISTERED METAL CHUSHER UNIT
' See Rule 48 R : A
e Spa il Dated : 27/03/2013

Ne. 108/201.) 14/RN CUMVPE/2525/M3/2013

A registration to register as registersd-naial ciushet unit for making various Sa;es of
aggregates from granite building stones under the Kerata Minor Mireral Concession il{'es. 1967 to
Shri. Sabu Joseph, iianaging Direclor, Covenant Stohss (Plimites Shop Ne, 257, BMukkola,
Nettayam,?.0, Thiruvananthapurarm 695013 is hereby renistersd to operate the crushing units and

sell the aggregates made from granite buiiding stones thersot.

Jaw size No. of laws

Cone Crusher 1 No (ONE only)

V§S! 1 No ( One oniy)

Location of the “Extent v 227.30 Ares

registered crusher : Sy.No - + 470 e M

b unit & facility - Village i Manickal i ; '
E?Sﬁ& . Taluk ©:  Nedumangadu
; ' District : Thiruvananthapurain

This registration will be in force fer the financial year 2 201"; 2014
Conditicns for registration '
The registration shall be’ displayed in a prom'nent p"'ce ina part or the promisos open to me

public. =~
The reglstered crusher unit shaf! comply with the nrowawns of the Mm°s and Minerais

- (Development and Reguiation) Act, 1957 and the Kerala Minor ~\ﬁme. il Concession Rulea, 1967 and

sl orders issued by the competent autherity In this regard.
The registered meta! crucher unit shall displav in : 3 preminent plage ina part of the

3 the true list of granite aggiegaies otfered for sale by in m.
d titis _the g7t day of fierch. 2013
 cotnpetent authomy

50‘4.
- C.BALARAMAN
DIHE("'i OR OF MINING & GEOLOG

% Sabu Jasaph, Managing Director,
Covcnam Stones {F)Limited Shop No. 237,
Mukkola, Nettay am P. O 1h1ruvan‘ w'hapurcm 695013 '
Copyto: 7 o sy
The - Geologist, Disiric? C‘rf‘c\. Thiruvananthapuram
Stock File, File
Chalan No.402 dated. 3/3/.531.5 remitled at umhe asury, Vella ,mmo-—:lam
for Rs 4,00,000/- ( Rupees fouy lakhs only) .

5

Quarrying Lezse considered for Registraticn

Pro.Order No. 96/2011-12/3430/M3/2011 ot 2005/2011 . (By Order) .
LS o N T @M@%@/

Sertior Superintendent




Dirextorate of Mining & Guology
Kazav a'»: wap um“, Paitom
Tidruvananthageram-2

Tel 0~.71-2447 .28

4 . it Fa:. 0471-244742¢
£.meil: diree ‘cr@r‘mq keraia.qey i
Weu: wew.omgkerals.qov,

’ Datad: 27/62/2017

From .
The Directo: of Mining & Geclogy
7o '
. \_/Sf/ Sah Jaeeph. .ﬁ:ﬂn:ct ng Director,
wovEng n? Stores (FiL irrited ""fop e, 237,
KMukkola, Netteyam.P.Q, Thiruy anantnepuram 695913 - e
Sy,

S\Jb Mines and Minzrais - Binor Minerale Registration of crusher unit (o~

Shei. Sabu Jos eph, Managing Director, Covenant Stones (P)Limiied "hop Ne. 237,
: Mukko!e, Netiayaro.P.Q, Thiruvarianthapure: 665013 - reg

Ref- 1} Lr. No. 328/'D0T/0L/2013 did. 16/03/2612 of i"a Geologist,
. Dietrict Ofiice, Thiruvananii hapuram
Z) RE"ISIFE‘E(‘A Ko, 103/25 ‘i"-lt."DrumU/T\'er‘/%_sh. 2013 dvd, 2710512013

vreraeae
34 - Leveania

| am fo*wam.nu herswith a regisiration in Form 'S’ for the financial year 20132014
granied to ‘Shri, Sabu Jduseph, E.??nwu Director, Covenant Stones {PlLimited &hep No. 437,
Mikkalz, r\ettqynm?o Thiruvananthaouram 695012 for chanping over to the consulidated rovaity
scheme as proviced in Kerala Mincr Rineral Concesclon Rules, 1967, tathis ragard the foltowing
instructions are issued.

1. Every consignment of granite buliding stone despaiched under this registration
shall be invarighly be accomparied by a certiticate of dezpaich In Form ‘P! of the
Kerala Minor Mineral Concession Rules 3867 and stamped on the reverse *
Suffered Consolidated Royelty” under ihs signature and the seal of ofiicer o this
Department in charge of the district where the cru:i'sm isictatsd,
2. . Monthty and ennuai retims es per the provisizng of Ketaig M!Fu. M:r.er
~ Conseesian Rulss,; 1957 have to ba filed 2o 1z d aowr fi the S‘{a'.l’t,
. Any deviation or lanss on your part to confor 1o the above insirustions may be liztle for
summary terminetion of %‘11 § reg istration without prejudice of any act! ans that may be mttlturac in
accordance with the siatute,

Yeurs falthiully 0
A
M M\D
| GIRECTOR OF MUeNG & SEOLEGY
Copy to: The Geologist, Disirict Ofites, Thiriy vananthacurain | for infermation and fotlow up
actions).

XD,



: . 2 1, Annexuv’N'f}}

No43tomaro14 -~ 4 4& Directorate of Mining and Geology
. i Kesavadasapuram, Pattom P.O.

- Thiruvananthapuram-4
Tel: 0471-2447429 °
Fax: 0471-2447429

E.mail: director.dir.dm erala.gov.in
Web: - www.dmg.kerala.gov.in

Dated: 31/3/2014

From
The Director of Mining and Geology
To

\/Su/Sabu Joseph Managmg Director, :
e . Covenant Stone(P)Ltd, Shop No. 237, Mukkola,
b 0 -Nettayam.P.O., TVPM

'-"gt '~ -~ .Sub- Mines and Minerals — Minor Minerals Registration of crusher unit to —
to Sri. Sabu Joseph, Managing Director, Covenant Stone(P)Ltd Shop No.

237, Mukkola, Nettayam P.O., TVPM reg.

Ref:- 1) Lr. No. 801/DOT/ML/2014  dtd. 24.3.2014 ofthe Geologlst
District Office, Thiruvananthapuram
2) Registration No.-52/2014- 15/RMCU/‘NPM/4310/M3/2014 dated

31.3.2014.

" | am forwarding herewith a registration in Form 'S’ granted for the fi nancial year 2014-
2015 granted Sri. Sabu Joseph, Managing Director, Covenant Stone(P)Ltd, Shop No. 237

Mukkola, Nettayam.P.O., TVPM for changing over to the consolidated royalty scheme as
provided in Kerala Minor Mineral Concession Rules, 1967 In thts regard the-following o

instructions are issued.

Every consrgnment of granite building stone despatched under this registration
shall be invariably be accompanied by a certificate of despatch in Form ‘P’ of the
Kerala Minor Mineral Concession Rules,1967 and stamped on the reverse °
Suffered Consolidated Royalty” under the signature and the seal of officer of this

Department in charge of the district where the crusher is located. 3
Monthly and annual returns as per the provisions of Kerala Minor Mlneral

2.

| Concession Rules, 1967 have to be filed as laid down in the statute:
Any deviation or lapse on your part to conférm to the above instructions may be liable for
summary termination of this registration without prejudice of any actlons that may be instituted

in accordance with the statute :

Sy

Y ithful v
ours fal tl:ly"‘ff—':g.t;o“(
.,-«"""Z; \- I
k.,( DIRECTOR OF MIVNING & GEOLOGY
Copy to: The Senior Geologist, District Office Thlruvananthapuram(for lnformatton and follow
up actions)




’/" ; = - % § :
R = M Aonextiat B2
- ‘Form S |
REGISTRATION AS REGISTERED METAL CRUSHER UNIT
(See Rule 48 R)
52:2214 16/RMCUITVPM/4310/M3/2014 Dated : 31/3/2014
registration to register as registered metal crusher unit for making various sizes of

a
182;'3?:;‘95[ f;om granite building stones under the Kerala Minor Mineral Concession Rules,
ri. Sabu Joseph, Managlng Director, Covenant Stone(P)Ltd, Shop No. 237,

No,

k. .
" “tko}a. Nettayam.P.O., TVPM is hereby registered to operate the crushing units and sell the .
gg ega\tjes made from granite building stones thereof. -
aw size i
No. of jaws
| \(;glne Crusher _ : 1 No (One Only)
_ . : 1 No (One Only)
Location of the | Extent : 227.30Ares
registered crusher Sy. Nos 1 470 -
unit & the facility , Village ‘ : Manickal |
i Taluk : Nedumangad
District - * Thiruvananthapuram
{Q. ThIS registration will be in force for the  financial year_2_01_4_2ﬂ§

Conditions for registration .
= ‘g]he registration shall be dmpiayed ina promment pface ina part of the premises open to
public
| , The registered crusher unit shall comply with the provisions of the Mines and Minerals
| (Development and Regulation) Act, 1957 and the Kerala Minor Mineral Concession Rules, 1967
and all orders issued by the competent authority in this regard.
‘ : The registered metal crusher unit shall display in a prominent place in a part of the
premlses the true list of granite aggregates offered for sale by them.
. Dated this 31% _day of March 2014
,/f*/_(.. Seal of, the competent authority )

yr"

sdi-
A.PRABHA KUMAR' -
-DIRECTOR OF MINING & GEOLOGY

R To
\\-:_/4 Sabu Joseph, Managing Dsrector
3 - Covenant Stone(P)Ltd, Shop No. 237 Mukko!a.
lettayam.P.O., TVPM
" Copyto: : - Attt
The - Geologist, District Office: Thlruvananthapuram

Stock File, File -
Chalan No. 1102 dated.29.3. 2014 rermtted at District Treasury, Thiruvananthapuram

For Rs.4,00, 000! ( Rupees Four Lakh only)
Quarrying Lease considered for Reqgistration
1.Pro. Order No. 98/2011-12/3499/M3/2011 dtd. 20/5/2011

Senior Superintendent

JR



( 4«6 Annexwae A6
=

5/
FORMR
(See rule 49)
The Kerala Minor Mineral Concession Rules, 2015
GOVERNMENT OF KERALA

DEPARTMENT OF MINING AND GEOLOGY
DISTRICT OFFICE,THIRUVANANTHAPURAM
MOVEMENT PERMIT

No. 1/2015-16/RMCU/CS/941/DOT/ML/15 Date:31-03-2015

Sri. Sabu Joseph, Managing Director, Covenant Stones (Pvt) Ltd, Shop No. 237,

Mukkola, Nettayam P O, Thiruvananthapuram who is holding Registred Metal Crusher

Unit Registration No.101/ 2015-16/RMCU/TVPM/3438/M3/2015  dated 31-03-2015

'| under the Kerala Minor Mineral Concession Rules, 2015 is hereby permitted to transport
ryf.&:‘) Granite Aggregates from quarry situated at Katta in Survey No.470, 472/4-1, 4-1,
‘ 474/1-1,472/5, 472/6, 47411, 474/1-2, of Manickal, Village, ReSy No. 29/2, 29/3, 30/4 of
Thekkada village Nedumangad Taluk, Thiruvananthapuram District for the period from

01/04/2015 to 30/04/2015. *This movement permit is issued for the purpose of transport

of minerals for value addition and for subsequent sale of value added products from the

value addition unit. (strike off if not applicable). Every consignment of mineral

permitted to be moved under this movement permit shall be moved only with valid
minerais transit pass issued under the Kerala Minerals (Prevention of illegal

( mining, storage and transportation) Rules 2015.

Other particulars are as detailed below:

1 Particulars of mineral concession ;. No.101/ 2015-16/RMCU/TVPM/3438/M3/2015

dated 31-03-2015
2. Particulars of pervious movement permits which stands cancelled: NIL
3. Balance quantity of mineral brought forward from previous movement permit:NIL
4. Quantity of mineral permitted to be moved under this movement permit; 10000 MT
5. Particulars of remittance of rent/royalty/taxes as applicable:Rs. 400000/- being the Ist

Installement out of 1600000/-
W
91 ['5/] 15

(Office Seal)
Signature and seal of Competent Authority

GEOLOGIS]
wimol ofFICE\2 | DISTRICT OFFIOE
| &\ rwigranan P ees EPT. OF MINIRG & BEOLOSY
VALY AMARTHAPURIN -/

B e
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FORMR
(See rule 49)

The Kerala Minor Mineral Concession Rules, 2015
GOVERNMENT OF KERALA
DEPARTMENT OF MINING AND GEOLOGY
DISTRICT OFFICE, THIRUVANANTHAPURAM
MOVEMENT PERMIT

No. 2/2015-16/RMCU/CS/941/DOT/ML/15 Date:29-04-2015

Sri. Sabu Joseph, Managing Director, Covenant Stones (Pvt) Ltd, Shop No. 237,
Mukkola, Nettayam P O, Thiruvananthapuram who is holding Registred Metal Crusher
Unit Registration No.101/ 2015-16/RMCU/TVPM/3438/M3/2015 dated 31-03-2015
under the Kerala Minor Mineral Concession Rules, 2015 is hereby permitted to transport
Granite Aggregates from crusher situated at Katta in Sy. No.470 Manickal village and
quarry situated at Katta in Survey No.470, 472/4-1, 4-1, 474/1-1,472/5, 47216, 474/1,
474/1-2, "of Manickal, Village, ReSy No. 29/2, 29/3, 30/4 of Thekkada village
Nedumangad Taluk, Thiruvananthapuram District for the period from 28/04/2015 to
28/05/2015. *This movement permit is issued for the purpose of transport of minerals
for value addition and for subsequent sale of value added products from the value

addition unit. (strike off if not applicable). Every consignment of mineral permitted to

be moved under this movement permit shall be moved only with valid minerals
transit pass issued under the Kerala Minerals (Prevention of illegal mining,

storage and transportation) Rules 20185.

Other particulars are as detailed below:

1.Particulars of mineral concession ;. No.101/ 2015-16/RMCU/TVPM/3438/M3/2015

dated 31-03-2015
2. Particulars of pervious movement permits which stands cancelled: NIL
3. Balance quantity of mineral brought forward from previous movement permit:NIL
4. Quantlty of mmeral permitted to be moved under thls movement permit: 10000 MT

@ e
P

Signature and seal of Competent Authority

N\
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_ 7
| Directorate of Mining & Geology,
i . Kesavadasapuram, Pattom Palace.P.O.,
‘  Thiruvananthapuram -4.
Tel/Fax : 0471-2447429
e-mail: director.dir.dmg@kerala.gov.in
www.dmg.kerala.gov.in
No. 3096/M3/2016 Dated :01.04.2016
From il - o
 The Director of Mining & Geology
To ' ' .
tor, Covenant Stone (P)-Limited,

Sri.Sabu Joseph, Managing Direc

Shop No.237, Mukkola, Nettayam P.O, Thiruvananthapuram

&gv Sir, _ ) .
b 4 Sub: Mines & Minerals-Minor Minerals-KMMC Rules 2015 & Kerala

Minerals (PIMST) Rules, 2015-Registration of Metal Crusher Unit of
Covenant Stone (P) Limited,

Sri.Sabu Joseph, Managing Director,
Thiruvananthapuram- reg

Shop No.237, Mukkola, Nettayam P.O,

1 Lr.No. 865/DOT/ML/2016 dt.29.3.16 of the Geologist

District Office, Thiruvananthapuram
2. Reg.No0.92/ 2016-17/RMCU/ Tvpm/3096 /M3/2016

dtd. 1.4.2016 <

Ref.

e Registration Certificate issued in FORM-L of
ng Director, Covenant Stone
O, Thiruvananthapuram for
tion for opting consolidated

I am forwarding herewith th
the KMMC Rules 2015 to Sri.Sabu Joseph, Managi

(P) Limited, Shop No.237, Mukkola, Nettayam P.

2016-17 based on your applica
nt permits and mineral transit

m the financial year

mx= >) Royalty payment system. While issuing moveme

' asses for transporting Granite aggregates from the Crusher Unit, you should

produce before the Geologist all the documents required under Rule 49 of the

KMMC Rules 2015 including Explosive licence, consent from the Pollution
Self Government Authorities.

Control Board, D & O Trade licence from the Local
You are exempted from obtaining registration under Kerala Minerals (PIMST)
Rules, 2015. While obtaining mineral transit passes in Form O(A) or O(B) of

Kerala Minerals (PIMST) Rules, 2015 you should enstire that the passes contain
the particulars stipulated in Rule 26(1) & 26(2) of these rules especially name seal

Land signature of the issuing authority.

W
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You e M : ;
P éubﬁtatllio mstn?c.ted-to maintain registers stipulated in these rules and you

e ese registers before the Geologist as and when Movement Permits
are Lssued: You are instructed to submit monthly return in Form-F and Annual
sta_tlgmejnt in Fo.rm.-G of the KMMC Rules withgut fail, You are further instructed to
maintain a Register in the following manner showing the daily production and sales.

The particulars in this register should be got verified by the office of the Geologist as
and when movement permits are issued. S h

REGISTER TO BE MAINTAINED BY A LESSEE SHOWING.DAILY PRODUCTION
AND SALEES OF GRANITE BUILDING STONE.
Name of Lessee :

Lease No : _ i W
Registration No. allotted to Metal Crusher Unit :

=
\H‘:, b:D.Q :2"88 3‘ — I‘: m‘; 8
I .EE zgé .‘ElE'g’) E%gv”; ﬂu 'Euv
2 | EE8 Eus s ﬁ.ccér:m“z":'aé‘é’&j.sv
@ | B Bl B S % ° :—:-—Eﬁﬁ_;=~27‘u=._:g
A lIOS8|dRE R (02 snaen 8 086 ol
l 1 | @ 3) 4 |6 (6) ) (8)

If you deviate from the. instructions given above, this office will be__,forced to
cancel the Registration granted to your Metal Crusher Unit.. ‘

“You should remit quarry safety fund as per Rule 63 of the KMMC Rules 2015 as
demanded by the Geologist. » ‘
You are bound to pay the arrear consolidated royalty of Rs.12,00,000/- (12
lakhs) for the period 2014-15 and Rs.4,00,000 (four lakhs) for the period of 2015-16
ﬁ;@% subject to final decision of the Hon'ble High Court in the W.P(C)yNo.19504/2015(K)
=" filed by you in this regard.

Yours faithfully -
VS\L
A
DIRECTOR OF MINING & GEOLOGY

Copy to:- The Geologist, District OffE}fhiruvangnthapuram .Movement
Permit will be issued after collécting QSF. (for information and follow up
aetion)

1s/14
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; FORML
e g B (See Rule 91) 2 '
ISTRATION CERTIFICATE ISSUED TO A REGISTERED METAL
CRUSHER WNIT ' ' |

ReFistrati ; |
egistration Nlo.92/ 2016-17/RMCU/Tvpm/3096/M3/2016 Dtd. 01.04.2016

Niiangad Tk Tonimaantnes Dot
rE i . ] an apuram District afld.owned by Sn.Sabq
Ph, Managing Director, Covenant Stone (P) Limited, Shop No.237,
Mukkol‘a, Nettayam P.O, Thiruvananthapuram has been registered in the
Departrr}ent of Mining & Geology under Rule 91 of the Kerala Minor Mineral
" Cor}ce§s1on Rules, 2015 for the production and sale of aggregates of granite
h (building stones) by operating the machines noted below. The owner of the
~ registered metal crusher unit has been granted quarryirag'lease in Sy.Nos.
470472/4-1474/1-1,Manicak Village, - Re.Sy.N0.29/2,293/3,30/4 of Thekkada
Village, Re.Sy.No. 472/5,472/6,474/1&1-2 in Manickal Village of Nedumangad
Taluk for the extraction of granite (building stones) to be useéd in the crusher

unit.
[_]aw size used in the crusher unite No. of Jaws
Cone crusher (250 HP) 1 No. (One only)

The particulars of the other machines, | Primary 44”"x32"-1 No
if any, used for crushing granite | VSI 840 -1No

(building stone)
. | Particulars of quarrying leases based | Pro.No.98/2011-12/3499/M3/2011
on which registration is granted | dtd. 20.5.2011 - .

This registration will be in force for the financial year 2016-17(from 1.4.16
to 31.3.17)

* The registration already granted and which expired on 31st March 2016 is

° e

renewed up to 31t March 2017. it
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Conditions for Registration T

The registration certificate shall be
of the premises open to the public.

'The owner of. the registered metal crusher unit shall comply with the
pr(zlvi;lo;s of the.Mmes. and Minerals (Development and' Regulation) Act;1957
;n . e Kerala Minor Ml.ner.al Concession Rules, 2015 and all other orders issued

y the competent authority in this regard from time to time.
The owner of the registered metal crusher unit shall display in a

prominent place in a part of the ises th (o ; :
offered for sale by 'thEmI:,) premises the true list of granite aggregates.

Dated this the 1st day of April 2016.

displayed in a prominent place in a part

\.,’ ; | , ' sd/-

D.P.Sreekumar -
Director of Mining & Geology

Seal of the Competent Authority

0. Sri.Sabu Joseph, Managing Director, Covenant Stone (P) Limited,
" Shop No.237, Mukkola, Nettayam .0, Thiruvananthapuram

" Copy to:
The Geologist: Dist. Office: Thiruvananthapuram |
")) Stock File, File - | N T 3 3
= =~ Chalan No.8 dt. 31.3.2016 for Rs.4,00,000 remitted at District Treasury,

Thiruvananthapuram
(By Order)

Senior Superintendent

o
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1% Quater 2015-16

The lessee has to remit Rs.16,00,000/- (Rupees Sixteen Lakhs Only) being
the consolidated royalty for one year, He has opted for payment in 4 installments. He
has remitted Rs. 4,00,000/- being the first Instaliment, The next installment falls due
on 30-06-2015. He is eligible for movement permit for the period from 01-04-2015 to
30-06-2015 (strike off whichever is not applicable)

Note: This certificate shall be issued separately on payment of each installment

opted.
&)L//QPV{
W&

%Y
? Director of Mining & Geology

Cs3438

i,
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CERTIFICATE

e

1st quarter- 2016-2017

A

The lessee has to remit Rs.16,00,000 being the consolidated _roy;lty for one year.
He has opted for payment in four installments. He has remitted an amount of
Rs.4,00,000 being the first installment. Tﬁe next installment falls due on 30.6.16.
Heis eligible for movement permit for the period from 1.4.16 to 30.6.16

“? Note: This certificate shall be issued separately on payment of each installment

opted. B
N
s

Director of Mining & Geology

e )

e,
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Directorate of Mining & Geology, '
Kesavadasapuram, Pattom Palace.P.O,,
Thiruvananthapuram - 4.
Tel/Fax : 0471-2447429
e-mail: director.dir.dmg@kerala.govig
www.dmg kerala.gov.in

No.3121/M3,/2017 Dated :29/03/2017

From
The Director of Mining & Geology

To
__,IS{Sabu Joseph, Managing Director, M/s Covenant Stones Pvt. Ltd.,

™~ Shop No. 237, Nettayam P O, Thiruvananthapuram
Sir,

Sub: Mines & Minerals-Minor Minerals-KMMC Rules 2015 & Kerala Minerals
(PIMST) Rules, 201 5-Registration of Metal Crusher Unit owned by

Sri. Sabu Joseph, Managing Director, M/s Covenant Stones Pvt. Ltd.,
Shop No. 237, Nettayam P O, Thiruvananthapuram

Ref: 1. Lr.No. 587/DOT/ML/2017 dtd. 27/03/2017 of the Geologist,
District Office, Tltiruvananthapuram

2. Reg.No. 109/2017-18/RMCU/ TVM/3123/ M3/2017
dtd. 29/03/2017

the Geologist all the documents required under Rule 49 of the KMMC Rules 2015
including Explosive licence, consent from the Pollution Control Board, D
& O licence from the Local Self Government Authorities, You are exempted
from obtaining registration under Kerala Minerals (PIMST) Rules, 2015, While
obtaining mineral transit passes in Form O(A) or O(B) of Kerala Minerals (PIMST)

authority,

You are also instructed to maintain registers stipulated i1, these rules and you
should submit these registers before the Geologisi as and when Movement Permits

are issued. You are instructed to submit monthly return in Form-F and Annual
statement in Form-G of the KMMC Rules without fail. Yoy are further instructed to

maintain a Register in the following manner showing the daily production and sales.

A

U
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The particulars in this register should be got verified by the office of the Geologist
as and when movement permits are issued.
It is to be noted that though you have opted for Consolidated Royalty
Payment System you shall not quarry more quantity of Granite (Building Stone)
than the quantity stipulated in the approved plan, in a year.

REGISTER TO BE MAINTAINED BY A LESSEE SHOWING DAILY
PRODUCTION AND SALES OF GRANITE BUILDING STONE.

Name of Lessee :
Lease No :
Registration No. (Revised) allotted to Metal Crusher Unit

b= B = ' B0 ¥ —~ =
EE sgogs 'ggggw
Seo | E 8 ¥ Sz e = S & 3
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!(5) (6) ‘(7) (8)

If you deviate from the instructions given above, this office will be forced to
cancel the Registration granted to your Metal Crusher Unit.

YOU SHOULD REMIT QUARRY SAFETY FUND AS PER RULE 63 OF THE
KMMC RULES 2015 AS DEMANDED BY THE GEOLOGIST.

Yours fajthfully
,@’
W
7
5

\%DIRECTOR OF MINING & GEOLOGY(1/C)

Copy to:-
The Geologist, District Office, Thiruvananthapuram

(for information and follow up actions)

\\«ﬁ/'
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FORM.L

See rule 91

Aneexwre Be
i

REGISTRATION CERTIFICATE ISSUED TO A REGISTERED METAL
CRUSHER UNIT

Registration No. 109/2017-18/RMCU/TVM/3121/M3/2017 Dtd. 29 /03/2017

The Metal Crusher Unit situated in Sy. No.

470 of Manickal Village of
Nedumangad Taluk of Thiry

vananthapuram District and owned by Sri. Sabu
Joseph, Managing Director, M/s Covenant Stones Pvt, Ltd.,, Shop No. 237,

Nettayam p O, Thiruvananthapuram has been registered in the Department of
Mining & Geology under Rule 91 of the

unit has been granted quarrying lease in Re-Sy Nos. 470, 472/4-1 & 4-1, 474/1-1 in

Manickal Village, Re-Sy Nos. 2972, 29/3, 30/4 in Thekkada Village of

Nedumangad Taluk of Thiruvananthapuram District for the extraction of granite
(building stones) to be used in the crusher unit.

Number and

Description  of j
Machines /Jaw Crusher units for

which consolidated royalty is to be o Crtisher (160HP)- 1No.(One only)
paid:

)

)

)

4

y

3

)

9

9

3

2

9

%

%

9

-'..‘:9

= The particulars  of the other | VS] (185HP) -1No. (One only) (Attached with
= machines, if any, used for crushing | Cone Crusher)
-3 granite (building stone), in the
=)
=
=3
-3
=9

crusher unit

Particulars  of quarrying leases | Pro. Order No. 98/2011
based on which registration is | 20/05/2011 of the Dir
granted Geology

-12/3499/M3/2011 dated |
ector of Mining and

S —r

—_—

L

e

|
|
i

This registration will be in force for the veriod frora 01-04-2017 t0 31.03.2018.

—3 Conditions for Registration

=9

_,3 The registration certificate shall be displayed in a prominent place in a part
™  of the premises open to the public,

SN The owner of the registered meta
provisions of the Mines and Minerals (Dev

1 c;usher unit shall comply with the
elopment ang Regulation) Act, 1957 and

i
=




3 the Kerala Minor Minera] Concession Rules, 2015 and all other orders issued by :
3 the competent authority in this regard from time to time,

z The owner of the registered metal crusher unit shall display in a prominent
D Place in a part of the premises the true list of granite aggregates offered for sale by

them,

2 Dated this the 29t day of March 2017

> s

3 T.K. Ramakrishnan

A Director of Mining & Geology (I/c)
) Seal of the Competent Aulhority

? To: 2

» {

Q \%n. Sabu Joseph, Managing Director, M/s Covenant Stones

= vt. Ltd,, Shop No. 237, Nettayam P O, Thiruvananthapuram

= Copy to:

= The Geologist, District Office, Thiruvananthapuram

- Stock File, File

=

%1 (Chalan Mo. KL007003169201617M dated 29/03/2017 for Rs. 4,00,000/- remitted
< at Sub Treasury, Kudappanakunnu, Thiruvananthapuram)

(By Order) _

3 N2
3 NP

- Vg

A Senior Superintendent
_3

:g 2 RN

- s vy
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:? \'726) o ¥

=3 (/i i 2
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Certificate

The lessee has to remit an amount of Rs. 16,00,000/ - (Rupees sixteen lakh
only) being the consolidated royalty for one year. He has opted for payment in
four installments, He has remitted an amount of Rs, 4,00,000/- (Rupees four lakh
only) being the first installment. The next installment falls due on 30/06/2017. He
is eligible for Inovement permit for the period from 01/04/2017 to 30/06/2017.

Note :- This certificate shall be issued separately on payment of each installment

opted.
U
vk

Director of Mining & Geology(I/c)
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Directorate of Mining & Geology,

Kesavadasapuram, Pattom Palace.P.O.,

Thiruvananthapuram - 4.

Tel/Fax : 0471-2447429

e-mail: director.dir.dmg@kerala.cov.in

www.dmg kerala.gov.in

No. 2997 /M3,/2019 Dated :05/04/2019

From

The Director of Mining & Geology

To
_M,{s. Covenant Stones Private Limited,
I'rinity Hill, Naruvamood. P, 0O, Thiruvananthapuram
. (Represented by its Director, Shri, Reghunathan Kunjukrishnan)
ir,

Sub: Mines & Minerals-Minor Minerals-KMMC Rules 2015 & Kerala Minerals
(PIMS&T) Rules, 201 S-Registration of Metal Crusher Unit owned by

M/s. Covenant Stones Private Limited, Trinity Hill, Naruvamood. P. O,

Thiruvananthapuram (Represented by its Director, Shri. Reghunathan
Kunjukrishnan) -reg,

Ref. 1. Lr. No. 499/DOT/ML/2019 dtd. 23/03/2019 of the Geologist, District
Office, Thiruvananthapuram

2. Reg. No. 152/2019-20/RMCU/ TVM/2997/M3,/2019 dtd. 05/04/2019

I am forwarding herewith the Registration Certificate issued in FORM-L of
the KMMC Rules 2015 to M/s. Covenant Stones Private Limited, Trinity Hill,
Naruvamood. P. O, Thiruvananthapuram (Represented by its Director, Shri.
Reghunathan Kunjukrishnan) for the financial year 2019-20 based on your application
for opting Consolidated Royalty Payment System. In order to obtain movement permits
and mineral transit passes for transporting Granite aggregates from the Crusher Unit, you
should produce before the Geologist all the documents required under Rule 49 of the
KMMC Rules 2015 including  Explosive licence, consent from the Pollution
Control Board, D & O licence from the Local Self Government Authorities. You are
exempted from obtaining registration under Kerala Minerals (PIMS&T) Rules, 2015.
While obtaining mineral transit passes in Form O(A) or O(B) of Kerala Minerals
(PIMS&T) Rules, 2015 you should ensure that the passes contain the particulars
stipulated in Rule 26(1) & 26(2) of these rules especially name seal and signature of the
issuing authority,

You are also instructed to maintain registers stipulated in these rules and you
should submit these registers before the Geologist as and when Movement Permits are
issued. You are instructed to submit monthly return in Form-F and Annual statement in
Form-G of the KMMC Rules without fail. You are further instructed to maintain a
Register in the following manner showing the daily production and sales. The particulars

o&/

W
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{in this register should be got verified by the office of the Geologist as and when
movement permits are issued.,

It is to be noted that though you have opted for Consolidated Royalty Payment

System you shall not quarry more quantity of Granite (Building Stone) than the

quantity stipulated in the approved plan, in a year.

REGISTER TO BE MAINTAINED BY A LESSEE SHOWING DAILY PRODUCTION AND
SALES OF GRANITE BUILDING STONE.

Name of Lessee :
Lease No ;
Registration No. (Revised) allotted to Metal Crusher Unit :

[ af
‘U’q,m 20 2 = c ’ oo 5 o
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If you deviate from the instructions given above, this office will be forced to cancel the
Registration granted to your Metal Crusher Unit.

YOU SHOULD REMIT DMF AS PER RULES, AS DEMANDED BY THE

GEOLOGIST.
Yours falthfl’ull 3’\0! |
4@( .
o) V3
DIRECTOR OF MINING & GEOL oGy
Copy to:- g £
The Geologist, District Office, Thiruvananthapuram % .

(for information and follow up actions) £
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REGISTRATION CERTIFICATE ISSUED TO A REGISTERED METAL CRUSHER
UNIT

Registration No. 152/2019-20/RMCU/TVM/2997/M3/2019 Dtd. 05 /04/2019

The Metal Crusher Unit situated in Re - Sy. No. 470 of Manickal Village,
Nedumangad Taluk, Thiruvananthapuram District and owned by M/s. Covenant
Stones Private Limited, Trinity Hill, Naruvamood. P. O, Thiruvananthapuram
(Represented by its Director, Shri. Reghunathan Kunjukrishnan) has been registered
in the Department of Mining & Geology under Rule 91 of the Kerala Minor Mineral
Concession Rules, 2015 for the production and sale of aggregates of granite (building
stones) by operating the machines noted below. The owner of the registered metal
crusher unit has been granted quarrying lease in Re - Sy Nos. 470, 472/4-1, 472/4-1,
474/1-1, 472/5, 472/6, 474/1, 474/1-2 of Manickal Village & Re ~ Sy. Nos. 29/2, 29/3, 30/4
of Thekkada Village, Nedumangad Taluk, Thiruvananthapuram District for the
extraction of granite (building stones) to be used in the crusher unit.

Number and Description  of

Machines /Jaw Crusher units for l
which consolidated royalty is to be Cone Crusher (225HP) =ilife: (@hrexcniy)

paid:

The particulars of the other Primary Crusher:

machines, if any, used for crushing | (44" x 32”) -1 No. (one only)
granite (building stone), in the | VSI (300HP) -1 No. (one only)

| crusher unit
Particulars  of quarrying leases | Pro. Order No. 98/2011-12/3499/M3/2011

based on which registration is | dated. 20/05/2011 of the Director of Mining & .'
granted Geology. [Rectification Order No. 362/2018- }
19/3499/M3/2011 dated. 14/08/2018 of the
Director of Mining & Geology]

This registration will be in force for the period from 05-04-2019 to 31-03-2020.

Conditions for Registration

The registration certificate shall be displayed in a prominent place in a part of the
premises open to the public.

The owner of the registered metal crusher unit shall comply with the provisions
of the Mines and Minerals (Development and Regulation) Act,1957 and the Kerala
Minor Mineral Concession Rules, 2015 and all other orders issued by the competent

authority in this regard from time to time. 05/

M
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The owner of the registered metal crusher unit sha]l display in a prominent place
in a part of the premises the true list of granite aggregates offered for sale by them.

Dated this the 5t day of April 2019

Sd/-
T. K. Ramakrishnan
Additional Director of Mining & Geology

Seal of the Competent Authority .

To: /

M/s. Covenant Stones Private Limited,
\Trin ty Hill, Naruvamood. P, O, Thiruvananthapuram
(Represented by its Director, Shri. Reghunathan Kunjukrishnan)

_-/

Copy to:
The Geologist, District Office, Thiruvananthapuram
Stock File, File

(Chalan No. KL000240575201920M dated 05/04/2019 for Rs. 16,00,000/- remitted at
Sub. Treasury, Kudappanakunnu, Thiruvananthapuram)

(By ;;1/% 2 |
"
0

Senior Superintendent
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Certificate

The lessee has to remit an amount of Rs. 16,00,000/- (Rupees sixteen lakhs
only) being the consolidated royalty for one year. They have opted for payment in full
amount of Rs. 16,00,000/- (Rupees sixteen lakhs only). They are eligible for movement
permit for the period from 05/04/2019 to 31/03/2020.
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Directorate of Mining & Geology,

Kesavadasapuram, Pattom Palace.P.O.,

Thiruvananthapuram - 4.
Tel/Fax : 0471-2447429

e-mail: director.dir.dmg@kerala.gov.in

www.dmg kerala.gov.in

No. 3158/M3/2020 Dated :15/05/2020

From
The Director of Mining & Geology

To
% Covenant Stones Private Limited,
Trinity Hill, Naruvamood, P. O, Thiruvananthapuram
= (Represented by its Director, Shri. Reghunathan Kunjukrishnan)
ir,

Sub: Mines & Minerals-Minor Minerals-KMMC Rules 2015 & Kerala Minerals
(PIMS&T) Rules, 2015-Registration of Metal Crusher Unit owned by
M/s. Covenant Stones Private Limited, Trinity Hill, Naruvamood. P. O,
Thiruvananthapuram (Represented by its Director, Shri. Reghunathan
Kunjukrishnan) -reg,.

Ref. 1. Lr. No. 360/ DOT/ML/2020 dtd. 12/03/2020 of the Geologist, District

Office, Thiruvananthapuram
2. Reg. No. 92/2020-21/RMCU/TVM/3158/M3 /2020 dtd. 15/05/2020

I am forwarding herewith the Registration Certificate issued in FORM-L of
the KMMC Rules 2015 to M/s. Covenant Stones Private Limited, Trinity Hill,
Naruvamood. P. O, Thiruvananthapuram (Represented by its Director, Shri.
Reghunathan Kunjukrishnan) for the financial year 2020-21 based on your application
for opting Consolidated Royalty Payment System. In order to obtain movement permits
and mineral transit passes for transporting Granite aggregates from the Crusher Unit, you
should produce before the Geologist all the documents required under Rule 49 of the
KMMC Rules 2015 including Explosive licence, consent from the Pollution
Control Board, D & O licence from the Local Self Government Authorities. You are
exempted from obtaining registration under Kerala Minerals (PIMS&T) Rules, 2015.
While obtaining mineral transit passes in Form O(A) or O(B) of Kerala Minerals
(PIMS&T) Rules, 2015 you should ensure that the passes contain the particulars
stipulated in Rule 26(1) & 26(2) of these rules especially name seal and signature of the
issuing authority. . .

You are also instructed to maintain registers stipulated in these rules and you
should submit these registers before the Geologist as and when Movement Permits are
:ssued. You are instructed to submit monthly retum in Form-F and Annual statement in

Form-G of the KMMC Rules without fail. You are further instructed to maintain a

X
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. Begis:ter in 'the following manner showing the daily production and sales. The particulars
in this register should be got verified by the office of the Geologist as and when
movement permits are issued.

It is to be noted that though you have opted for Consolidated Royalty Payment
System you shall not quarry more quantity of Granite (Building Stone) than the
quantity stipulated in the approved plan, in a year.

REGISTER TO BE MAINTAINED BY A LESSEE SHOWING DAILY PRODUCTION AND
SALES OF GRANITE BUILDING STONE.

Name of Lessee :
Lease No
Registration No. (Revised) allotted to Metal Crusher Unit :
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If you deviate from the instructions given above, this office will be forced to cancel the
Registration granted to your Metal Crusher Unit.

YOU SHOULD REMIT DMF AS PER RULES, AS DEMANDED BY THE

GEOQOLOGIST.
Yours faithful yy
/ﬁ(
DIRECTOR OF MINING & GEOLOGY (I/C)
Copy to:- % _
The Geologist, District Office, Thiruvananthapuram

(for information and follow up actions)
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(See rule 91) 25

REGISTRATION CERTIFICATE ISSUED TO A REGISTERED METAL CRUSHER
UNIT

Registration No. 92/2020-21/RMCU/TVM/3158/M3/2020 Dtd. 15 /05/2020

The Metal Crusher Unit situated in Re - Sy. No. 470 of Manickal Village,
Nedumangad Taluk, Thiruvananthapuram District and owned by M/s. Covenant
Stones Private Limited, Trinity Hill, Naruvamood. P. O, Thiruvananthapuram
(Represented by its Director, Shri. Reghunathan Kunjukrishnan) has been registered
in the Department of Mining & Geology under Rule 91 of the Kerala Minor Mineral
Concession Rules, 2015 for the production and sale of aggregates of granite (building
stones) by operating the machines noted below. The owner of the registered metal
crusher unit has been granted quarrying lease in Re - Sy Nos. 470, 472/4-1, 472/4-1,
474/1-1, 472/5, 472/6, 474/1, 474/1-2 of Manickal Village & Re - Sy. Nos. 29/2, 29/3, 30/4
of Thekkada Village, Nedumangad Taluk, Thiruvananthapuram District for the
extraction of granite (building stones) to be used in the crusher unit.

Number and  Description of
Machines /Jaw Crusher units for

P - 1No. (O 1
which consolidated royalty is to be Sbng GRS GRALIR) 6 (Eneloniy
paid:

The particulars of the other | Primary Crusher:
machines, if any, used for crushing | (44" x 32") -1 No. (one only)
granite (building stone), in the | VSI(268HP) -1 No. (one only)

crusher unit

Particulars of quarrying leases | Pro. Order No. 98/2011-12/3499/M3/2011
based on which registration is | dated. 20/05/2011 of the Director of Mining &
granted Geology. [Rectification Order No. 362/2018-

19/3499/M3/2011 dated. 14/08/2018 of the
Director of Mining & Geology]

e R

This registration will be in force for the period from 15-05-2020 to 31-03-2021.

Conditions for Registration

The registration certificate shall be displayed in a prominent place in a part of the
premises open to the public.

The owner of the registered metal crusher unit shall comply with the provisions
of the Mines and Minerals (Development and Regulation) Act,1957 and the Kerala
Minor Mineral Concession Rules, 2015 and all other orders issued by the competent
authority in this regard from time to time. 0},/
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The owner of the registered metal crusher unit shall display in a prominent place
in a part of the premises the true list of granite aggregates offered for sale by them.

Dated this the 15% day of May 2020

Sd/-
Dr. C. K. Baiju

Director of Mining & Geology (I/C)
Seal of the Competent Authority

To:
s. Covenant Stones Private Limited,
rinity Hill, Naruvamood. P. O, Thiruvananthapuram
(Represented by its Director, Shri. Reghunathan Kunjukrishnan)
Copy to:
The Geologist, District Office, Thiruvananthapuram

Stock File, File

(Chalan No. KL0O00324471202021M dated 07/05/2020 for Rs. 16,00,000/- remitted at
Sub. Treasury, Kudappanakunnu, Thiruvananthapuram)

e

Senior Superintendent




Certificate

The lessee has to remit an amount of Rs. 16,00,000/- (Rupees sixteen lakhs
only) being the consolidated royalty for one year. They have opted for payment in full

amount of Rs. 16,00,000/- (Rupees sixteen lakhs only). They are eligible for movement

permit for the period from 15/05/2020 to 31/03/2021. wd‘b
M

Director of Mining & Geology (I/C)
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Presented on: 15-02-2022

BEFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONAL BENCH, CHENNAI

0.A.No. 155 OF 2020

Applicant ] Vijeesh Kumar
Vs...

Respondents : Union of India & others

ADDITIONAL OBJECTION FILED ON BEHALF OF THE 3"° RESPONDENT TO
THE SUPPLEMENTARY REPORT OF THE JOINT COMMITTEE

PHILIP J.VETTICKATTU
COUNSEL FOR THE 3°° RESPONDENT




